
CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	 ERNMLJLM BENCH 

Tuesday this the 22nd day of March, 1994 

CCR.M 

Hon'ble Mr.Justjce Chetur Sankaran Nair, Vice Chairman 

Hon' ble Mr. P. V. Venkat akri hn an, Mm mi st rat jve Member 

Abdul Jabbar 
Revenue Inspector, 
Collectorate, Kavaratti. 	 ...Applicant 

(By Advocate Mr. Ani 1 Kurn ar) 

V. 

The Union of India, 
represented by the Secretary. 
Ministry of Rural Development, 
NW Delhi. 

The Administrator, 
Union Territory of Lakshadweep, 
Kavarathi. 

The 1lector-cum-Development 
Commissioner, UP of Lakshadweep, 
Kavarathi. 	 .. ...Respondents 

(By Advocate Mr.MVS Namboodiri through Mr. Satheesan) 

ORD ER 

CHT UR SANKARAN NAIR (s), VICE CHAIRMN 

We have heard learned counsel for applicant 

and Standing Qunsel for respondents. We direct 

second respondent to consider Annexure.A8 as a 

representation made to him and pass aropriate 

order thereon positively before 30.3.94. 

2. 	With the aforesaid direction, application 

is disposed of. No costs. 

Dated 22nd March, 1994, 

ks223. 

P.V,VENK1TAKISHNAN 
ADMINISTRATIVE MEMBE R 

'- -\ Q Y 

CHETUR SANKRAN NA3R(J) 
VICE CHAIRMAN 


